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MINISTRY OF ROAD TRANSPORT I'ND HIGHWAYS 

NOTIFICATION ; 

New Delhi, the 19th May, 014 

G.S.R. 345(E).-Whereas the drilft of certain rules further to ~end the Central Mot9r Vehicles Rules, 1989 
was published, as required under sub-~tion (l} of section 212 of th Motor Vehfcles Act, 1988 (59 of 198S), vide 
notification of the Government oflndia in the Ministry of Road Transp rt and Highways ·numberG$.R. !88(E), dated 
the l4thMarch,,2014 in the Gazette of India, Extraordinary, Part II, Sl tion·3, Sub-section (i), inviting objections and 
suggestiof!S from ali persons likely to be'affected.thereby; dated 14th M trch, 2014. . . · · · 

And whereas, copies of the in which the said notification we made available to the public on 14tii March, 
2014; 

.. 
And whereas, the objections and. suggestions received from tt: public in respect on the said draft have been 

considered by the Central Government; · 

Now,· therefore, in exercise of the powers. conferred by .secti ns· S6, 64, sub-section (14) of section 88 arid 
section I 10 of the said Motor Vehicles Act, 1988, the Central Governm ~thereby makes the following .rules fUrther to· 
amend the Centrl!l Motor Vehicles Rules, 1989, namely:-

\. (\) These rules may be called the Central Motor Vehicles (7th '\mendment) Rules, 2014. 

(2) Save as otherwise provided in these rules, they shall come nto force on the date of their final publication 
. in the Official Gazette. 

2. In the Central Motor Vehicles Rules, !'989, in rule 62, in·s b-rule (1), in the proviso, for the Table, the 
following Table shall be substituted, namely:- . . · · · · 

Sl. No 

I. 
(I) 

(2) 

(3) 

(4) 

(5) 

· Item· 

2. 
Spark Plug! 

Suppressor cap/ 
High Tension 

cable 
Head Lamp 

Beams 

Other Lights 

keflectors 

Bulbs 

Check· 
Fitffient 

3. 
Yes 

Yes 

Yes 

Yes 

Yes 

Check make/ 
type/rating etc. as 

per original 
equipment 

recommendations 
4. 

Yes 

No 

No 

No 

Yes 

"TABLE 

Check 
ponditions 

5. 
Yes 

Yes 

Yes 

Yes 

Yes 

Che k 
Furu • 
ioni, g 

6. 
Nc 

Ye 

Yes 

No 

No. 

Test. 

7. 
No 

Check 

No 

No 

No 

.Remarks 

8. 

(a) Beam focus as per 
Annexure VII; 
(b) in case of authorised 
testing station using headlight 
tester, testing procedure and 
requirement shall be as per 
AIS-128:2014. 
Also ensure . . that 
unauthorised 'lights lire not. 
fitted. . . 

Ensure i:olour of reflectors 
and reflective tapes are as per 
rule 104 
Ensure that head light but bs 
wattage, especially halogen, 
is not higher than . those 
indicated in IS l606-l993.and 
also ·ensure that halogen bulbs 
with P45t caps are not used in 
an vehicles 
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(6) Rear View Yes. 
Mirror 

(7) Safety Glass Yes 

ill Hom Yes 
(9) Silencer Yes 

(10) DashBoard Yes 
-~uimncnt 

(II) . Wind shield Yes 
wiper •. 

;(12) Exhaust . No 
. emission 

(13) Braking System Yt:S 

(14) Speedometer Yes· 
(IS) Steering gear Yes 
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.. 
No Yes No 

Yes Yes No 

No Yes. Yes 
No Yes Yes 
No Yes Yes 

. 

No Yes Yes 
. 

No No· No 
. 

No Yes Yes 

No Yes Yes 
, No Yes Yes 

No .. -
No Lwninated windscreen· glass 

is used for vehicles 
.. manufactured from April, 

1996 onwards 
No -
No ·Ensure no leakage 
No -
No -
Yes Pollution Under Control· 

Certificate . 
Yes (a) As per rule 96 (8); 

(b) in case of authorised 
testing station using niller 
·l:iiake tester, ·testing 

. procedw-e, and requirements · 
shall be.as per AIS-128:2014. 

::No. Asper rule 117. .. 

Check .. Check freeplay as per rule 98 
free for · vehicles · with steering 
play wheel." 

[F. No. RT-i'I036/96/2013-MVL] 

SANJA Y BANDOPADHY A Y A, Jt. Secy. 

Note : The principal rules were published vide number G.S.R. S90(E), dated the 2nd June, 1989.and last amended vide 
Notification number G.S.R. 324 (E), dated 7th May, 2014. 
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and Published by the Controller ofPublications, Delhi-I 10054. 
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